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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAI -
‘,. PRINCIPAL BENCH, NEW DEIHI.
Regn.No. DA= 2035/50 Date of decision: 4,12,1992

\

Shri 8hanwar Singh & Ors, ;...‘ Applicants

Ver sus
Union uF’India & Ors, sene RéSpondGhts
For the Applicaﬁté cece .Smt. Rani Chhabra, Advocate
Far the Respondent s | ..;; Shri M,L. Yerma, Advocate

"CORAM:
The Hon'ble Mr. P.K. Kartha, Vice Chairman{J)

The Hon'ble Mr. B.N. Dhoundiyal: Administrative Member

, - ‘ ‘ e
1. To be referred to the Reporters or not? ¥V

{of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The applicants, who have worked as casual laboursers

in Delhi or its neighbourhood, have prayed in this applica-

~tion that the respondents be directed to accommodate them
“at the place where thgy had worked, andAthét they be
restrained from transferring the applicants to remote

areas, In the present application, thsy have challenged o

L he ualidity of the orders of transfar issued to them,l
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| | whereby they have 3een posted outside Delhi,
2. The applicants were sponsored by the Employment
:Exchanga and were fecruited in 1985;86 as‘daily-rated
Mazdoors andlwere posfedlat the Satellite Communication
Project under.ﬁaspoﬁdent No,4 (Diuisional'Engineer,
Telecom-1, Newhﬂelhi). fhey were ;ecruited‘fcr INSAT=1C
~at Sikandarabad;: Uhile'applicant Mos,1=3 uwars working at
Surajpur in November, 1989, their services were terminated,
‘Af that>time{'applicant Nb.a Wwas uorking at Sikandarabad.
p Theraafter,. the applicants-?iled-applications in this:
_Tribunél uhiéh1ugiﬁ/fisgosea ﬁF by judgement dat ed

/ PN -
(oA~ 23694
22.5.1990/

89)., -
y the.said judgement, the respondents were

dirscted to reinstata_the'applicante in service and
,engage them as casual labourers, as far as vossible, at
¢ the nlace Qhere they had uarkea aarliar,‘Failing which, -
they SHould be accommodat ed in.vaCancies—existing anywheree -
glsge in India uhefe thé respondanté have thair:oFFicés.
After reinstating tﬁam, fhe pashohdents were directed to
consider regularising theip éenvicesvin accordance with
.the scheme nrepar ed by them,
'3. o The Casa’nF'the applicanté ig that the respmendents
reinstated in service all the casual labourers but the
apglicanté before us Wers not given tﬁa sam @ treatmant,
By'imDUQnsd drders dated 18,7,1980 and 4.8.1950, théy Were
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ésked to report at Sﬁillong and thereafter, at T?ipura.
The applicénts have ailgged'that ﬁheir transfer té remot e
'a;eas uas-uiéh a view to harassing them,  They have
submittea that there are enouﬁh vécancieslat Secund erab ad/
Surajpur to accommodate them,
& _

The case of the respondents is that the applicants.
were declared surplus in-their respective offices and ware

reinstated pursuant to the judgement of the Tribunal,

. mentipned abov e, They were thereafter deployed in nlaces

where there were vacancies in the Satellite Project,

5, We have gone through the records of the case
carefully and have considersd the riveal contentions,

Normally, a casual labourer_is to be accommodated at the

place where he has his permanent residence and posting

him glseuaere weﬁlﬁ‘giyairise to hardship, Houwever, in
case thera is no vac ancy to’accommodate him there, he-

may be posted as a casual laﬁoureﬁ;whereQer a vacancy
exists, | |

B.. ‘The learnead counsel Foffthe applicant drew our

at tantion to the judgement. of thé sugreme Court dated
3.9,1992 1n Civil Appeal No, 3792/9? (Union of India &
UOthers Us. Shri Munim Slngh & Dthers) in uh;ch the

Supreme Court has set a51a§ the_dlrsction of this Tribunal

,

for preparation of seniority list of casual labourers on

N

All India basis, The submission of the respondasnts hefore
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the Supreme Court was that they are maintaining ssniority
lists on ﬁi&isional basis, This submission was accepted
by thé Suprame Court.l

7.  After careful consideraticn, we dispose of the
prasent application with a direction £o the raspondentsi
to accommodate the appliCants in the Delhi-Division,4
uhere they had uqua&, depeﬁding on the availability of
vacancies in the said Divisioﬁ. In casa, they cannot be
accommedat ad in the Delhi Division, the respondents may
consider posting thah in other nearby places aélcasual
lapourers, depending on the availability of vacancies,
Tba application is disposed of on the abovs linés, There

will be no order as to costs,
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(B.N, Dhoundiyal) ey 21— (PoK. Karthy
administrative Member Vice-Chairman(Judl, )




